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Reason: Er

UPON hearing the counsel the Court made the following
ORDER

We are not inclined to interfere with the impugned judgment to
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the extent it denies benefit of anticipatory bail to the petitioner
- Amanatullah Khan.

However, we clarify that the observations made in the impugned
judgment will not be treated as findings on merits relating to the
evidence and material relied upon by the respondent - Directorate
of Enforcement®.

It is pointed out by the learned Senior Advocate appearing for
the petitioner that the respondent - Directorate has filed an
application for issue of non-bailable warrants against the
petitioner - Amanatullah Khan before the Special Court. He states
that the petitioner - Amanatullah Khan will appear before the
officers of the Directorate on 18.04.2024 at 11:00 a.m. in terms of
the earlier notices issued by the Directorate.

In case the petitioner - Amanatullah Khan appears before the
respondent - Directorate on 18.04.2024 at 11:00 a.m., the
application pending before the Special Court for issue of non-
bailable warrants against the petitioner, shall be withdrawn.

Recording the aforesaid, the special leave petition 1is
dismissed.

Pending application(s), if any, shall stand disposed of.

(BABITA PANDEY) (R.S. NARAYANAN)
COURT MASTER ASSISTANT REGISTRAR

1 “Directorate”, for short.
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